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CENTRAL ADMINISTRATIVE TRIBUNAL 
BANCALORE BENCH, BANGALORE 

ORIGINAL APPLICATION NO.868/1994 

MONDAY THIS THE TWENTY FIFTH DAY 01 JULY, 1994 

MR. 3USTICEP.K. SHYAMSUNDAR 	VICE CHAIRMAN 

MR. T.V, RAIIANAN 	 MEMBER(A) 

Sri M.P. Pill ikatti, 	 - 
aged about 25 years, 
0cc: Branch Post Master, 
Hirehullal, 
Taluk: Hanagal, 
district: Dharwad 	 Applicant 

( By Advocate Shri K. Govindaraj ) 

V. 

Union of India, 
represented by its Secretary, 
Department of Posts, 
Ministry of Communication, 
NeU Delhi - 110 001 

The Post Master General, 
North Karnataka Region, 
Dharwad, District Dharwad-580001 

The Superintendent of Post 
Offices, Haveri Divisich, 
Haven, 
District Dharwad - 581110 

4, The s.o.i.(P), 
Byadagi, 
B.yadägi Taluk, 	S  
Dharwad District - 581106 

5. The Post Master, 
Haveri Head Office, 
Haven,, Dharwad District-561110 
	

Respondents 

( By learned Standing Counsel ) 
Shri G. Shanthappa 

• 	
0 R D £ 

/ 	//IIR.JDSTICE P.K. SHYAP1SUNDAR, VICE CHAIRMAN 
- 

The applicant had the good fortune of 

being selected as a Branch -Post Master of the 



Hirehullal B1LflCh P4t Office, Hanagal Taluk, 

Dharwad Oistict. H.s selection was made 

pursuant to 	notifiiation issued on behalf of 

the Departme, t calling for applications from 

qualified S candidaes. The notification 

admittedly s t a dea —line as the last date 

for receipt 1 the e, plication. But, then a 

perusal of t le notiflication indicates that it 

was not acco panied y the usual warning that 

applications: receivd after the due date will 

not be consi ered. tThe notification reads: 

NOJ 3/3O/R LL/II dated 29.92 Haven 

H 	Department of Posts 
0/0: he Supt. of Post Offices, Haveri Div. 

Haven - 581110 

NOTICE 

AppL cation are invited for the post of 
an E xtra De artmental Post master at 
Hir Lh ulla l post Office in i7w Sangur. 
-It 	a Par time job on an allowance of 

+ A 	er month. 

Theapplicaidn in the own hand writing 
of andidat: s and containing the 
folowing iformation should reach the 
undrsigned on or before 17.9.92. 

PRE.ERENEE JILL BE GIVEN TO SC/ST CANDIDATES 

NOT: i) At eLted copies of certificates 
sho id acco pany in respect of items 4 9 5 9 6 

B 	lid 13. 	Incomplete applications Will be 

re cted, 

2)anvass g In any form will be 
dis; ualifidation. 

3) urnishiiiq of false information etc. 
will be a 

d 1. isqualification and if this 
fa 	comes o the notice during the service 
of he  per' ns 1  his services will be liable 

! 

to e termjjnated. 

4)EandidaeS should be within the age 
lirtS of 18 to 65 years. He should 
ha*ijb passe VIII Std. but Matriculate is 
prf erred. 

H 
SUPERINTENDENT CF POST OFFICES 
HAVERI DIVISIC1 N, HA\!ERI 



It 

: 

Copy to: 

PIandel Panchayat) This may be displayed on 
Kamchinegalur 	) NB and give wide publicity. 

SDI(P) Bydagi 

	

	Wide publicity may be given 
in the village by arranging 
Tom Tom by deputing the PO. 

FORP1 OF APPLICATION 

1. Name of the candidate in full 
2. Name of his father & Address 
3. Place of residence of the 

candidate and full address 
4. Whether SC/ST (Certificate 

from competent authority should 
be produced. 

5. Educational Qualifications 
6) Date of Birth 
7. Occupation 
6. Annual Income of the candidate 

from other sources and particulars 
of movable and immovable properties 
(i.e. land, house etc. 
Past experience in PU %ork, if any, 
give particulars 
Name of two responsible persons 
of your locality or two references 
to whom you knou 

11.tJhether you are able to provide 
proper accommodation for PU uithcut 
rent? 

2 conduct certificates to be 
attached. 
Are you local resident? Certificate 
may be furnished. 

SIGNATURE OF THE APPLICANT 

2. 	It becomes clear from the foregoing 

that there was no ban on receiving a belated 

application although the deadline set was 

WN 	17.9.92. There is no dispute about it that 

applicant stirred up a little belatedly for 

' 	made the application on 17.9.92 9, posted 

is 

on the 16th ofSeptember, 1992 and the same - r-40  
addressee post 

17 	received in thoffice on 19. 9.92 but actually 

reached the Department on the 21st of Seternber, 



1992. It appers the ~o.ition in regard to 

one Shri T.P. 1.anna9otdr is also similar. 

Be that as It ly, adm1tedly four persons were 

on the run for he post of BPM before the 

Department and ut of them, the applicant 

Shri M.P. Pil1katti 	d' scored the highest 

marks at the 	examiat ion having secured 

53.16% as agairt the ohrs who had scored 

ccnsioerably les than ihim. Apparently, the 

applicant was te most t1heritorious of the four 

candidates in te fieldJ As a result, an order 

came to be pass 	by th Superintendent of Post 

Offices, notif4g the selection of the candidate 

for the post and directg the Sub—Divisional 

Inspector(Post) I, soi(P) ior short), Byadgi to 

take action to apoint tie applicant. Although 

no formal order ppointiibq' the applicant as BPII 

on a regular bass was isüed by the SDI(P), 

Byadqi, the recods showtthet the applicant took 

charge of the pot of BP in the afternoon of 

1th of December 1992(Aand had been manning 

that post ever sce• and"until the Department 

terminated his apointmert by issue of an order 

dated 235.94. 4e aforéa' jd:c:ornmiationuas 

issued about1 	ars aftr the applicant took 

charge of the offce on a regular basis pursuant 

to the order of Sperintedènt of Post Uffices, 

Haveri Division ai,l AnnexueA-1. His SElection 

to that post has 6ow been undermined by the 

communication at nnexureA..2. Hence, the 

Qrievance in thisrapplicaion. 

- 

i 



3. 	After notice, the Department came forward 
	I 

O 	
with a statement asserting that after the applicant 

began working in that office, the Employee's UnIon 

raised an objection stating that the anplication 

made by the anplicant for the post was tendered 

belatedly and therefore could not have been 

considered for selection along k4th cthers who 

did not suffer from that disability. It was mentionc::' 

one 	more person by name Shri Chikkappa Tira kappa 

Kottananda was also stated to be suffering from 

the same disability. The reason now adduced for 

terminating the applicant's services is that he 

had submitted his application long after the due 

date and hence his selection was irregular. 

Whatever be the merit in the view taken by the 

Department in axing the applicant's appointment, 

it needs to be mentioned that the notification 

inviting application did not say that any applicatior 

received beyond the due da'ce should not be 
'I 

considered at all. Uner those circumstances, 

the delay in makina the application could not pnssih'y 

be treated as fatal•  At any rate, the conduct 

of the Department in having accepted his 

application and the selection beinqwlIjustiffid 

having been made on the basis of a criterion of 

the marks obtained at the SSLC examination 

" 	 termination of the applicant's services cannot 

be compounded on any valid ground. In that vieu 

of the matter, we think the action of the Department 

in denying the rioht of the applicant to continue 

in the Department on the ground that his application 

was belated is not feasible. As pointed out ear1iei 



ur6'... 

the notificatibn inviting application did not 

say that a belted apptication will not be 

entertained an in thde circumstances, we are 

of the View th.t therE was no bar against 

accepting a b eted ao lication. In the 

circumstances the apØUcaticn filed by the applicant 

must be treatt as haing been accepted Validly. 

In that view, e think the Department was ill—

advised in terjffiin:Aingj, the applicant's services. 

Hence, for the1  reasons menticned aforesaid, this 

application sd iceeds aJnd is allowed. The impugned 

order at Annex1re A-2 tends quashed. The 

applicant uil]J continuF in the post of Branch 

1ost Plaster, H rehulla Branch Post Office, 

Hanagal Taluk, Dharwad DiStrict without anylet 

or hindrance. No cost, 

P1EI1BERA) 	 VICE CHPJRP1AN 

1rRtE COPY 



CENTRAL ADMINISTRATIVE TRIBUNAL 
BANGALORE BENCH a BANGALORE 

REVIEW APPLICATION NO.42/1994 
IN ORIGINAL APPLICATION NO.868/1994 

DATED THIS THE EIGHTEENTH DAY OF OCTOBER, 1994 

Mr. Justie P.K. Shyamsundar, Vice Chairman 

Mr. T.V. Rarnanan, Member(A) 

Union of India 
represented by its Secretary 
Department of PoSt8 
Ministry of Communication 
New Delhi - 110 001, 

The post Master General 
North Karnateka Region 
Dharwad Diet. Dharwad - 580 001. 

The Superintendent of post. Offices 
Haveri Division, Haven, 
Diet. Dharwad - 581 110. 

The S.0.I.(P) 
Byadgi Taluk 
Dharwad Diet. 581 106, 

5, The Postmaster 
Haveri Head Office 
Haven, Dharwad Qist. 581 110. 	..... Review Applicants. 

(By Shri C. Shanthappa, Mdvocate) 

US. 

1. 5hni M.P, Pilhikatti 
aged about 25 years 
Occa Branch poet Master 
Hirehuhlal, Taluk: Hanagal 
Diet. Dharwad, Respondent. 

ORDER 

(Mr. justice P.K. Shyamsundan, Vice 
Chairman) 

v,v  
e see no substance in this Review Lpphication 

made by the Department which is sans merit. The complaint of 

the Department herein is that the applicant who secured an 

 



i 

appokintment ii the Po8tl Departme was not 
eligible 

for being ap
ii  

poltad beca 88 his application for the post 

was made ions 4ter expi y of the data fixed for 
receipt 

of app1jcatj0J 
There i nothing new in this development. 

in the order W) at revjej we had adverted to that aspect 
of the mattet a d ?OLIrIrI ur- 	Lnlngs that the 

notification n having Pecifically mentioned that 

appljcatjos mae after 
4e Specified date will not be 

entertained wash not a grnd for tarminatjiig an order of 

appointment mac4 after fdLlojn9 the procedure required 

under law. We fa interli 	add that if the appointeete 

application wasbe].ated,jt should have been rejected. 

But after havin considoed the application and after having 

accepted by app 'inting h it would be most improper an 

the part of the Governme t to revoke an order of appointment 

an the ground at the a4plicatjon for appointment had been 

received belate 1 ly. Thaijfact that the application was 

tendered belat ly couldnot have possibly affected the 

right of the Gernment n making the appointment because 

there was no at pulation:jthat an application forwarded belatedly 

will not be ant rtained.', In  any  of view of the matter such an 

application had, , been entrtained, considered and in fact 

had resulted 1 an orde being made, it is too late in the day 

for the epart4nt to cr wolf and thereafter turn around and 

revoke the or r of app intment, on a ground we consider to be 

quite tenuous.9 80e tarefore, no substance in this Raviaw 

in 
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application which therefore is diamis8ed. We would have 

ordered coats bet the counsel for the respondent being 

absent, we refrain from laking any order as to costs. 

Sck— 

(r.v. RAMANAN) 	 (P.K. SHYAMSUNDAR) 	7 
MEMBER(A) 	 VICE CHAIRMAN 

TRUE COPY 

mr. 

Sac Csntrel AdmIbstTatIVe TrlbuMl 
Bsnga1°'S a.rdi 

sngsIerO 
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